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Orócr aLed 1.4.2004 

ieard Shri .S.3.ospatra lrnc 

unsel for the applicant anCi Shr:L 

:rne Adcil.Standing Counsel for the Responcics 

n1 	zused the records. 

This Original ppl Ic etion ias been 

.iiec 	by the applicant with prayer for anrulil!; 
: 	 -- 	 • 

order at 	nneure-i with direction t 

pontcts to take 1c back to the post or 

at Badamundilo 13.3, 

The case of te applicant is that he 

apointed with effect from 31.10.1998 as E.D.D.A. 

0aamundilo 13.0. on provisional basis and his 
6.68-01 

service wa terininaLed with effect from 

on the plea that the regular holder of the post 

i.e. Res.No.5 was being reinstated to that post, 

inpursuance of the direction of this Tribunal 

in D.A.449/99(diposed of on 26.2.2000), The 

licant seeks special indulgence of this 

to direct the Respondents,e- ert 

cjnsier 

 

hls regular apointhent in the 

eartinent as E .10 .Agent/G.D .3. following the 

atio of the instrirtions issued by the D.G.Post 

:Lde its letter o,43-4/77Pn, eter 1,5 .1279 
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n0. anhr circular bearing No.1934/99-ED&Trg. 

aLcd 30.12 .199, h1 which the E,D..cnL/C.D 

;ho would havo worked for th:ae ycrs on 

nai basis are to be conside:eed for altern.: .iW 

omploiant. The Respondents,on the other h-pd 

h.Twe opposed the prayeu of the epiliant on the 

giiund that the apLlicant  hvin been selected 

LflSt a put otf duty varczncy was ri 'thtly 

i:wi.ievea ot tnc crar•;c 	flCG the regular incibent 

was rc P uoe and that he enst erefl took 

,leco 

 

at the c.irection 1s:ud by the Tribunal. 

LLtbei: uho thL licant s not entitled to 

any benefit 	'hc D.C,Post;ciruler referred 

to by him, becausE, he h 	it reflderect more 

than three years continuous aprot,ed service 

for 	purpose, 

e see lot cf force in the contentions 

ot the ResonUonts. The ap1 licaflt coulo not have 

challenged Annexura-i as tiat oruer involved 

reinsuiter:cnt of Inc regular incnhent of that 

pOst end the apointment of the applicant was 	, 

conditional till either reinstatement of the 

regular incuthont or regular appointment to that 

p.;sL i. mac. Further, as the reinstLeuent tDf 

:L 	pl:Oe on the - rection 

t th. TLL 	al, tt'• a 1 licant can haia hardly 

any grievance or right to seek Indulgence of 

ha prayed for in thLs 0.A. 

i1itatian under the ,G.Poss 

:cructions quo.ad by him 	t , i is seen that he '- 

ha,jf not attairie' chrec 	so of continuous 

a ioved sc:vic as E aD.DZ*,.hiS case does not 

-_ -' -1 	• :1_ 1 	 e 
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That being the ft of the case, the applicant is not 


